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No. 431/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, February 089, 2005

NOTIFICATION -
Miscellaneous

iN pursuance of the provisions of Clause (3} of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal
(Emoluments and Pension of the State Assembly Members, Ministers and Officers) (Amendment)
Bill, 2005 (Uttaranchal Adhiniyam Sankhya 13 of 2005). .

As passed by the Uttaranchal Legislative Assembly and assented to by the Governoron .
February 01, 2005.

THE UTTARANCHAL (EMOLUMENTS AND PENSION OF THE STATE ASSEMBLY
MEMBERS, MINISTERS AND OFFICERS) (AMENDMENT) ACT 2005
(Act No. 13 oF 2005)

~ (As passed by the Uttaranchal State Assembly)

Further to amend the Uttar Pradesh State Legislatur~ (Members Emoluments and Pension)
Act, 1980, the Uttar Pradesh State Legislature (Officers Salaries and Allowances) Act, 1952, the
Uttar Pradesh Ministers (Salaries, Allowancés.and Miscelianeous Provision) Act, 1981 (as appllcab[e
in the Uttaranchal) and The Uttar Pradesh State Legislature {(Member’s Emoluments and Pension
(Uttaranchal Amendment) Act, 2001.

AN
AcCT..

- - . - . o

Itis HEREBY enacled in the Fifty-Fifth Year of the Republic of India as follows

CHAPTER~L
PRELIMINARY _

Short title and 1. (1) This Act may be called The Ut{aranchal (Emoluments and PenSLon of the
Commencement State Assembly Members, Ministers and Officers) (Amendment) Act, 2005.
(2) Itshall come into force with effect from.April 01, 2004
' CHAPTER--II

AMENDMENT IN SECTION 3 OF THE UTTAR PRADESH STATE
LEGISLATURE ACT NO. 23 OF 198C

2. In section 3 of the Uttar Pradesh State Legislature (Members Emeluments and
Pension) Act, 1980, hereinafter referred te in this Chanter as the principal Act. in
sub-section (1) for the words ‘Two thousand rupees’ the words "Three thousand
rupees’ shall be substituted.
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10.

1.

. In section 4 of the principal Act for the words ‘Five thousand rupees’ the words

‘Seven thousand five hundred rupees’ shall be-substituted.

. In sub-section (2) of section 5ofthe pnncrpal Act—-

“For.the words “Ten thousand rupees’ the words “Twenty thousand rupees'
shall be substituted.”

. In section 14 of the principal Act, in clause (d), in the second proviso for the

words ‘Two members’ the words "Five members' shall be substituted.

. In section 15 of the principal Act--

(@) Insub-section (1) for the words ‘Two hundred flfty rapees the words ‘Three
hundred rupees’ shall be substltuled -

(b) In sub section {2) for the words * I;wo hundred rupees’ the words wo iLindred
fifty rupees’ shall be substituted;

(¢) Insub-section {3)forthe words Twe hundred rupees’ the words "Two hundred
fifty rupees’ shall be substituted.

. In section 15-A of the principal Act, for the words ‘One thousand rupees’ the

words "Two thousand five hundred rupees’ shall be substituted.

. In section 18-A of the principal Act, in clause (a) for the words ‘One thousand

rupees’ the words “Two thousand rupees’ shall be substifuted.

. Insection 24 of the principal Act—

{a) Insub-section(1}for the words ‘One thousand five hundred rupees {he words
‘Two thousand rupees’ shall be subslltuted

(b In the proviso for the words Two hundred rupees ' the words-Two hundred fifty
rupees’ shall be substituted;

(c) After the first proviso the following proviso shall be inserted, namely:--

“Provided further thatin the event of dissolution of Assembly, the period from
the date of dissolution of Assembly, till the date of first meeting who has been the
speaker of the dissolved Assembly and has continued to be in office as such
during the said period.”

(d) Afterthe aforesaid proviso the foliowing explanation shall be inserted, namely:~
“Explanation—-Where a person has served as a member of the Assembly for
the term of six months and above and has not completed one vear then such

person shall for the purpose of calculating the pension, be deemed to have served
as a member for the year.”

“CHAPTER-III 4
AMENDMENT OF THE UTTAR PRADESH STATE LEGISLATURE
(OFFICERS SALARIES AND ALLOWANCES) ACT, 1952
(As applicable in the Ultaranchal)

In section 2 of the Utltar Pradesh State Legislaiure {Officers Salaries and
Allowances) Act, 1952, hereinafter in this Chapter referred to as the principal Act,
in sub-section (1) for the words Two thousand and five hundred rupees’ the words
‘Five thousand rupees’ shall be substituted.

In section 4 of the principal Act, in sub-section (3) for the words ‘Two thousand
and five hundred rupees’ the words ‘Five thousand rupees’ shall be subslituted.

Amendment of
Seclion 4

Amendment of
Section 5

Amendmant of
Section 14

Amendment of
Saclion 15

Amendment of
Seclion 15-A

Amendment of
Section 18-A

Amendment .of
Seclion 24

Amendment of
Section2 ¢

Amendment of
Section 4
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Amendment of 12.
Sectionq

Amendment of 43,
Section 6

14.

dlog0%0 (3Rog0)

“ o CHAPTER-IV
AMENDMENT OF THE UTTAR PRADESH MINISTERS (SALARIES,
ALLOWANCES AND MISCELLANEOUS PROVISION} ACT, 1981
{As epplicable in the Uttaranchal)

In section 3 of the Uttar Pradesh Ministers (Saiaries, Allowances and

Miscellaneous Provisions) Act, 1981 herein referred to as pringipal Act--

(@) Insub-section (1) for the words 'Twe thousand five hundred rupees’ the words
‘Five thousand rupees’ shall be substituted,

(b) In sub-section (2) for the words ‘Two thousand two hundred and twenty five
rupees' the words 'Four thousand rupees’ shall be substituted.

In section 6 of the principal Act, in sub-section {1) for the words ‘at such rates

and upon such conditions as may be prescribed’ the words "Fiye hundred rupees

per day, which shall not exceed Fifteen thousand rupees in a month’ shall be

substituted. .

' CHAPTER-V

AMENDMENT OF 3.OF THE UTTAR PRADESH STATE LEGISLATURE
(MEMBERS EMOLUMENTS AND PENSION) (UTTARANCHAE AMENDMENT)
ACT, 2001, HEREINAFTER REFERRED AS PRINCIPAL ACT

in the sub-section (1) of section 3 of the principal Act--
“For the words 'Expenses of diese] equivalent to the amount of Railway Coupon

for Sixty thousand rupees and the balance Thirty three thousand as Railway

Coupon’ the words ‘Expenses of diesel equivalent to the amount of Railway Coupon
for Ninéty six thousand rupees and the balance Twenty four thousand rupees a
Railway Coupon’ shall be substituted.” '

By Order,

[.J. MALHOTRA,.
Principal Secrelary.

- o
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In pursuance of the provisions of Clause (3)of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English franslation of the Uttaranchai
{Emoluments and Pension of the State Assembly Members, Ministers and Officers} (First Amend-
ment} Bill, 2005 (Uttaranchat Adhiniyam Sankhya 15 of 2005).

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Governor on
April 06, 2005. :

No.479Vidhayee and Sansadiya Karyal2005
Dated Dehradun, Aprit 08, 2005

NOTIEICATION

Miscellaneous

THE UTTARANCHAL (EMOLUMENTS AND PENSION OF THE STATE
ASSEMBLY MEMBERS, MINISTERS AND OFFICERS)

(F1RST AMENDMENT) ACT, 2005
(UTrARANcmAcT No. 15 Or 2005)

Further to amend the Uttaranchal (Emoluments and Pension of the State
Assembly Members, Ministers and Officers) (Amendment) Act, 2005 (Act No. 13 of
2005) .

AN

Acr
Be it enacted by the State Assembly of Uttaranchal in the Fifty-sixth year of the
Republic of India as follows:--

Shortlitle 1. This Act may be called the Uttaranchal (Emoluments and Pension of
the State Assembly Members, Ministers and Officers) {First Amendment) Act, 2005.
Omisslen of -2.“Section 13 of the Uttaranchal {Emoluments and Pension of the State

z‘:‘c“"" 130of Assembly Members, M:nlsters and Offlcers) {Amendment) Act; 2005 shall be

Uttaranchal omitied.”
Act No, 13 of
2005
: By Order,
a l. J. MALHOTRA,
Principal Secretary.

lovogo (AIRog0) 15 Rurfl/137—2005-85+300 (Freqex /dfm@t)y
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Short iitle
and -
Commencement

General
Amendments in
-U.P. ActNo. 23
of 1980

Amendment of
saectlon 4

Amendment of
section 5

Amendment of
section 13

THE UTTAHANGHAL.(EmOIuments and.Pension.of the State Assembly Menm-
_ bers, Ministers and Officers) (First Amendment) Act, 2006

(UTTAFLANCHAL Act No. 09 orF 2006)

further to amend the Uttar Pradesh State Legrs!ature {(Members, Emolu-
ments and Pension) Act, 1980 and the Uttar Pradesh State Legislature (Officers
and Allowances) Act, 1952 (as applicable to Uttare_nchat)

AN
- Act

‘Beit enacted by the State Assembly ini the Frﬂy-seventh year of the Republic of
" india as follows:--

Chapter |
Prelrmmary

1. (1) This Act may be called the Uttaranchal (Emoluments and Penslon of
the State Assembly Members, Ministers and Officers) (FirstAmendment) Act, 2008.

(2) it- shall corne Into force on the 1stday of November, 2005 except section 4
and 8, which shali come into force on the 1stday of June, 2005 and 1st day of May,
2006 respactively. '

B

Chapter i

Amendment of the Uttar Pradesh State Leglstature (Members, Emoluments
: and Pension) Act, 1980 ' :

2. In the Uttar Pradesh State Legislature (Members Emeltjments and Pen-

~sion) Act,- 1980, hereinafter referred to in this chapter as the principat Act, for the
. word - “Secretary” wherever occurring including definitions the words “Secretary/ "

Principal Secretary" shalt be substituted. .

3. In"section 4 of the principal Act, for the words “Seven thousand five
hundred Rupees” the words “Fiftesn thoudand ru pees" shall he substituted.

“- 4. Insection 5 of the prmczpat Act--

(a) [n sub-section (1) for-the words "Expenses of diesel equivalent io that
amount of Railway Coupon for Ninety six thousand rupees and the balance
Twenty four thousand rugees as Raliway Coupon,” the words “Expenses

- of diesel equivalent to the amount of the Railway coupon for One lac
twenty thousand rupees and the balance Thirty thousand rupees as
. Railway Coupon” shall e substituted.

(b) In sub-section (2) for the words “Twenty thousand rupess” the words
-“Thirty thousand” shall be substituted.

- 5. For section 13 of the principal Act, the followrng section shall be
substituted, namely--

13 (1) Every member shall be entitled i m the manner presenbed with afree
non-transferable pass to travel at any place by the Uttaranchal Transport Corpora-
tion bustincluding air conditioned or deluxe bus without payment of the passenger
tax due under any law for the time being in force;

(2) the facility referred to in sub-section (1) may also be availed by a
member for taking one companion along with in the bus.

(3) Every person who is entitled to pension under chapter Vill shalf be en-
titled in the manner presgribed with a fred non-transferable pass fo travel at any
place by the Uttaranchal Transport Corpotation bus without payment of the passenger

- tax due under any law for the time being in force;
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{4) the pass referred to In sub-section (3) may also be used by such person
for taking one companlon along with him in the bus :

Provided that if a person referred to in sub-section (3) travels in air
conditioned bus or a deluxe bus, he shall pay himself the excess amount of fare
difference. :

6. in section 15 of the principal Act, in sub section (1) for the words “Three
hundred rupees” the words "Five hundred rupees” shall be substituted. -

7. In section 15-A of the principal Act, for the words “Two thousand five
hundred rupees"” the words "Six thousand rupees” shall be substituted.

8. For sub-section (2) of section 16 of the principal Act, the following sub-
section shalt be substituted; namely--

{2) Where a member has not been provided with any accommddati_on, he
shall be entitled to an accommodation allowance at the rate of Three hundred rupees
per month and paid house rent allowance upto April 30 2006 shall not be recovered.”

9. In section 18-Aof the principal Act, in clause (A) for the words “Two thousand
rupees” the words “Six thousand rupees” shall be substituted. ‘

10. In section 24 of the principal Act--

{a) In sub-section (1) for the words “Two thousand rupees” the words” Three
thousand rupees” shall be substituted. :

(b) Inthe proviso for the words “Two hundred fifty rupees” the words “Three
hundred rupees”shall be substituted.

11. In section 23 of the principal Act, in sub-section (1-A) the following
proviso shall be inserted at the end, namely--

“Provided that if any other Government dues are reported against such person
whether it is for the period of the membership or for the period he is not to a member
shall also be deducted from the pension of such person.”

Chapter--lli

Amendment of the Uttar Pradesh State Legislature (Officers Salaries
and Allowances) Act, 1952

12. In section 4 of the Uttar Pradesh State Legislature (Officers Salaries and
Allowances) Act, 1952, in sub-section (3) for the words “Five thousand rupees” the
words "Ten thousand rupees” shall be substituted.

Amendment of
section 15

Amendment of
section 15-A

Amendment of
sub-section (2)
of section 16

Amendment of
18--A

Amendment of
section 24

By Order,

Smt. INDIRA ASHISH,
Sacretary. '
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